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[English]
MR. SPEAKER : Motion moved :

That the Bill be passed.”

[Translation]
SHRI BANWARI LAL PUROHIT (Nagpur) : I had 

given a notice on the Appropriation Bill.

MR. SPEAKER . W hat for is the notice?

SHRI BANWARI LAL PUROHIT : I have an important 
q u e s tio n . Mr. S peake r. S ir. ou r co u n try  becam e 
independent on the 15th August, 1947. The Britishers 
went out. but the ownership of the railway train operating 
in Vidarbha area from Pulgaon. is with Keelik Nistan 
and Company. Very many years have since passed, but 
railway are still paying to the Company Rs.12 lakhs per 
year as lease, which is renewed every time.

Why this mark of the Britishers has so long been 
a llow ed to rem ain upto 19969 That tra in  is ca lled 
Shakuntla Express.” That has become a mockery. Kindly 

take a decis ion in that regard. That tra in has been 
operating there from the days of the British rule in India. 
That Company is being paid by the Railways Rs.12 
lakhs every year. That lease is renewed after a period 
of ten years. Now it is the time of its renewal

SHRI RAM VILAS PASWAN ; Mr. Speaker Sir I had 
a talk with him in this regard. I immediately called the 
officers and directed them to take necessary action in 
the matter. The Hon member is aware that the action 
is being taken by us

SHRI BANWARI LAL PUROHIT : It is a mimento to 
of the British rule and a mark of slavery, which should 
be removed.

[English]

MR, SPEAKER : I think that he has replied to that

The question is

That the Bill be passed.”

The motion was adopted.

MR. SPEAKER  : Hon M em ber, th is  is fo r the 
information of the hon. Members The dinner is ready in 
room No.70. It would be available. I am told, till about
10 p.m. This is also for the information of the members 
of the Press Gallary

20.17 hrs.

REPRESENTATION OF THE PEO PLE (SECO ND 
A M EN D M EN T) BILL - CONTD.

[English]

MR SPEAKER : We now move on to item N o.13 
I think that we have one more Member to speak Shri 
Lodha. would you like to speak. If you conclude in five 
minutes time, it would be very good

[Translation]

JUSTICE GUMAN MAL LODHA (Pali) : Mr. Speaker. 
Sir. the form in which the Representation of the People 
Bill has been brought forward in the House does not 
fulfill the need and the feelings of the nation for effecting 
reforms in the electoral system. The Bill contains less 
items and the specific items are not included in it which 
can reduce the ele.ction expenditure in the country, make 
the election process simple and take revolutionary steps 
for bringing changes in the election procedure. I want 
to say that utmost need in it was for state funding of 
e lections and including in it certa in specific e lection 
p rogram m es, fo r exam ple, e lection  speeches of all 
candidates should he arranged at a comman platform, 
which is missing in this Bill, although much has been 
talked about it earlier. The Govt, should provide such an 
o p p o rtu n ity  to a ll reco g n ise d  pa rtie s  and bea r its 
expend itu re . Tha t is a lso m iss ing  in the B ill, N on
inclusion of im portant provis ions is ind icative of the 
effort of the treasury benches to make publicity and 
propaganda that they have effected electoral reforms. 
But real reforms are totally absent. The most vital thing 
in the entire country at present causing concerns, is 
crim inalisation of politics in the elections and crim inal 
minded persons facing crim inal cases get elected to 
legislative Assem blies and Parliament, on account of 
the lack of a suitable leg islation in th is regard, and 
column after column is written in respect of them in the 
news papers. 40-50-55 such persons are nirohed in 
cases under sections 302, 307 and 376 or sim ilar type 
of o ther cases, for which our laws do not prescribe 
adequate punishm ent. It a person has been convicted 
under th e se  se c tio n s  fo r the c rim es, G ove rno r or 
President, in exercise of special powers vested in them, 
grant pardon to such crim inals. On account of that they 
are free to fight election to Lok Sabha or other bodies 
Persons convicted by courts and found guilty on the 
charge of m urder and those  w ho des troyed  entire  
community or village, were given pardons and allowed 
to contest elections for Lok Sabha or State assemblies 
and they got elected to these bodies. The faith in M.Ps 
which the people had earlier has since vanished Today 
the need is to improve and brighten our image in the 
eyes of the people

There should be a p ro v is io n  in the law that persons 
convicted in a case and given pardon by the President 
or the Governor, should thereafter be disqualified for 
contesting elections. A com prehensive Bill on electoral 
reforms is badly needed. Electoral reforms should not 
be made a source of publicity to mislead people but in 
reality electoral reforms should be effected

Public representatives after w inning an e lections 
have first of all to face accounts, which is essential for 
them It is a matter of shame when they conceal truth 
and affix s ignatures or wrong accounts If the Govt 
undertakes main items of expenditure, true picture will 
be ava ilab le . I request that all out e lectora l reforms
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should be undertaken and for bring ing reso lu tionary 
charges in election laws, a comprehensive bill should 
be b ro u g h t fo rw a rd . The p e rse n t B ill is to ta lly  in 
complete. So, I demand from the law Minister to come 
forward with a Comprehensive Bill

[English]

SHRI SHIVRAJ V PATH (Latur) , Mr. Speaker. Sir. 
the p resen t Bill is of a very great im portance. The 
dem ocrac ies and parliam entary system s in d ifferent 
countries depend on the elections that take place there 
Unless we have elections which are free from defects, 
the Parliamentary system or the Presidential system of 
the Democracy cannot function

The Government has done well in moving this Bill 
and in trying to rectify some of the defects from which 
the e lection  system  in India is su ffering. There are 
provisions in the Bill which try to remove the defects 
which have arisen out of the use of money power, 
muscle power and narrow ideologies. But the provisions 
are not sufficient I am sure that the provisions are not 
going to remove those defects In spite of the provisions 
in the Bill, the money power the muscle power and the 
narrow ideo log ies will be used. The defects w ill be 
reduced maybe to a certain extent. We shall have to 
look at the electoral system that we follow in India from 
a very broad perspective and in a very comprehensive 
m anner

In the Ninth Lok Sabha this Issue was discussed at 
a length. This issue was discussed for hours together 
Then, a Committee was appointed to find out as to how 
those defects could be removed. That Committee had 
given its Report and the present Government has tried 
to act upon that report. The committee also could not 
find a solution which could have removed all the defects 
A fter reading that Com m ittee 's Report, one gets an 
im p re s s io n  th a t th a t w as a s o rt of co m p ro m ise  
Report

On certa in  points, certa in suggestions given by 
certain parties and individuals were accepted. And on 
certain other points, suggestions given by certain parties 
and in d iv id u a ls  w ere accep ted  W ith  ail the good 
intentions, they could not arrive at a consensus which 
could have removed all the defects

The p rA e n t Bill also makes use of that Report 
There is nothing wrong in making us.e of that Report 
because this Bill is going to help the electoral process 
in the country and to rem ove the m istakes to some 
extent. But there are some other very important issues 
apart from the money power and the muscles power 
and the narrow ideologies which are being used in the 
elections today in our country

W hat are those issues? We have accepted the 
principle that every citizen in the country who is of 18 
years age, shall be allowed to vote That is a kind of 
right giVen^to him It is 'n o t provided in the Constitution 
that he Mas a Fundam ental Ric)ht to Vote And yet, it is

p resum ed tha t he has a righ t. That righ t is not a 
Fundamental Right. It is equal to Fundam ental Right or 
as important as a Fundam ental Right Yet. we find that 
the right is given but all the voters do not vote is the 
elections. A person who gets only 30 per cent votes 
gets elected That means, he does not represent the 
majority of the voters in the country leave aside the 
majority of the people.

Now this defect has to be done away with. How can 
this defect be done away with? That is really a question.
If we study the Constitution and the electoral laws in 
different other countries, we will find that some of the 
countries have provided that the citizens have a right 
as well as a duty to vote. Voting is com pulsory in those 
countries. Is it possible for us to consider this aspect?
It is a very big issue. I realise it. Yet. if we do not accept 
this principle, the electoral system is not going to be 
free from the defects

The winning candidate sometimes gets elected by 
getting less than 30 per cent votes Now is it possible 
for us to have something in the law which really makes 
it representative of more than 50 per cent of the voters 
at least, if not the peop le9 There are Constitutions and 
the electoral laws in the world which provide that a 
candidate, who gets more than 50 per cent of the votes, 
will be declared elected and not others. In France, the 
system is accepted. Even for the P residents election, 
this system is accepted. In many other countries also 
this system is accepted. In Australia, they have made 
the voting com pulsory In France and Russia and many 
other countries. 50 per cent votes are necessary. Is it 
possible for us to exam ine this issue also to come to 
certain conc lus ions9

India is a very big country It is a country having 
about 940 m illion people  One hon M em ber of the 
Parliament represents about 10 to 15 lakhs of voters 
and not people People will be more. He represents 1.5 
million or even two million people. It is too big a number 
In the United Kingdom, you will find that a Member of 
Parliam ent represents only 25.000 or 30.000 voters 
our House will be too big It w ill be very d ifficu lt to 
m anage  Even w ith  th is  n u m b e r so m e tim e s , the  
Presiding Officers are put to test to manage. Everybody 
is put to test to get the time to speak on the floor of the 
House But the human ingenuity is not that weak It 
should not be beyond human ingenuity to find a solution 
to this problem also

And there are C onstitutions in the world*which have 
found a so lu tion  to th is  p rob lem  They Have la rge  
num ber re p re se n ta tive s  s ittin g  and co ns ide ring  the 
broader outlines of the national policies international 
policies long-term policies and perspective plans and 
leave in details to be considered by others Now. »s it 
necessary for us all the time to follow and im itate what 
others have been doing in  the W estern countries9 Is it 
n o t-p o s s ib le 'fo r  us to invent a System in w h ich  an 
adequate number of representatives o f p # o p ie w ill be
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sitting and considering the bigger issues? That is also 
a question to be considered by us.

I have jus t g iven a few  su g g e s tio n s . W hen a 
co m prehens ive  d iscuss ion  takes p lace  on e lec tion  
re fo rm s , they  may be c o n s id e re d . P ro b a b ly , the  
’Government thinks that this kind of a Bill is necessary 
to 'o ttv to m e  certain other urgent difficulties and they 
h av t come before the House with this Bill. This Bill can 
be p t l i j f i . p n r f  should be passed if it is necessary. But 
it snotita tM rvrea lised by everybody in the House that 
th is Bill d '*##VK)t purify the e lectora l system  in the 
country MUv r more com prehensive d iscuss ions and 
d e libe ra tions 'l^ve  to be done and a very com prehensive 
Bill has to be brought so that the electoral system can 
be made free from defect, the parliam entary system and 
d e m o c ra c y  a lso  can be m ade fre e  from  d e fe c t 
...(Interruptions)

MR. SPEAKER : W e have already spent almost four 
hours.

S H R I M A D H U K A R  S A R P O T D A R  (M u m b a i- 
northwest) : But, Sir, I had given my name the other day.

MR. SPEAKER : It is enough.

(Interruptions)

SHRI MADHUKAR SARPOTDAR : Sir, after giving 
my nam e, why should  I not be g iven a chance  to 
speak ?...(Interruptions)

SHRI P. NAMGYAL t^adakh ) : Sir, l am on a point 
of order.

MR. SPEAKER : Under what rule is your point of 
order?

SHRI P. NAMGYAL (Ladakh) : Sir, under Article 370 
of the Constitution of India. Jammu and Kashmir has 
got its own Representation of the People Act but this 
Bill is silent about the scope and jurisdiction so far as 
J & K is concerned. Since Jammu and Kashmir also I 
would like to know on this point.

MR. SPEAKER : The Minister will answer this point.

SHRI P. NAMGYAL : Sir, I want your ruling.

MR. SPEAKER : The Minister will answer your point. 
That is my ruling.

(interruptions)

THE MINISTER OF STATE OF THE DEPARTMENT 
‘OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
DEPARTM EN T OF JU STIC E (SHRI R AM AKAN T D. 
KHALAP) : Hon. Speaker Sir. before I moved this Bill in 
the House, there was a meeting of the Leaders of all 
po litica l pa rties...(Interruptions)

MR SPEAKER So many other thing are there.

SHRI MADHUKAR SARPOTDAR Time is not the 
factor. When we talk of the Bill, why should we take time 
into account9 A fter all. it is a Bill.

MR. SPEAKER : All right. You may speak now.

SHRI MADHUKAR SARPOTDAR : Mr. Speaker Sir 
when this Bill was circulated, one point was not taken 
into accoun t. In th is  H ouse of 540 M em bers. 287 * » .
Members are new Memoers They have not seen the 
provisions of the Bill. This Bill was brought in the hastily 
and no one could apply Jtoeir mind to it. No one has 
gone thpDU4jh ,th e  provisions o t the Bill. This is very 
important because the time is ve jy much limited. What 
had rf^ppened  in the pas t was tha t the re  was no 
adequate time allowed for the members to study it.

Secondly, regarding this Bill, certain provisions have 
been made. Just now Shri Shivraj Patil said something 
about international provisions of other countries also I 
would like to specifically mention here that most of the 
p e o p le  of th is  c o u n try , even a fte r 50 ye a rs  of 
In dependance  are ill ite ra te . U n less we p ro v id e  a 
symbol, they cannot franchise their votes. This is the 
present condition of our country. Keeping this particular 
situation in view, what is the use of just comparing our 
p o s itio n  w ith th a t of fo re ig n  co u n tr ie s?  In fo re ig n  
countries, there is 100 per cent literacy whereas only 
40 per cent of our people are literate and most of our 
people are illiterate.

20.35 hrs.

(Mr. Deputy-Speaker in the Chair.)

SHRI BIJU PATNAIK (Aska) : But this is not true 
about Kerala.

SHRI MADHUKAR SARPOTDAR : I am saying this 
in ths context of the country as a whole and not in 
respecf of Kerala alone. I am saying this about the 
whole country This is the plight of the people in which 
our country is today. If you feel that there is cent per 
cent literacy in our country, then I have no remarks to 
offer on that

Sir. after going through the various provisions of 
the Bill, I would like to make a mention about one or 
two provisions contained in this Bill One is about the 
period of cam paigning which has been reduced to 14 
days from 20 days. The total number of voters in most 
of the constituencies in Maharashtra is not less than 15 
lakhs How would it be possib le  to cover the entire 
constituency in 14 days9 How would it be possible to 
approach the voters w ithin these fourteen days’ time? 
It is a very important aspect. Moreover, in view of the 
Model code of conduct of the Election Commission and 
its strict com pliance - only one or two cars are allowed 
for campaigning - how could a candidate reach out to 
the 18-20 lakh vo te r w ith in  these 14 d a y s ’ tim e of 
cam paigning? According to me, this stipu lation of 14 
days fo r cam pa ign ing  is inadequa te  For A ssem bly  
elections it is all right but for the parliam entary elections 
this period is inadequate.. (Interruptions)
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General e lections are not held suddenly. In a sense, 
one can cam paign everyday. In that sense one can 
u n de rtake  cam p a ig n in g  in h is /he r c o n s titu e n cy  all 
throughout the five years. There is no dispute about it. 
But one cannot take up campaigning for elections until 
they are declared as condidates My feeling is that after 
the declaration of elections, this period of 14 days for 
c a m p a ig n in g  is in a d e q u a te  fo r P a rlia m e n ta ry  
e lections.

Sir, the second point is about the provision which 
provides for an observer. This provision again leaves 
suffic ient scope for litigations. In this country we put 
m ore e m p h a s is  on lit ig a t io n  than  on so lv in g  the  
problems. Somebody always tries to find out one plea 
or the other to go to the Court and start a litigation. 
Somebody who gets elected also follows that. In case 
of a provision for observers this dispute would be there 
and the  d e c la ra tio n  of e le c tio n  resu lts  w ou ld  get 
delayed

Sir, we did not have sufficient time to go through 
the various provisions of the Bill but whatever I could 
understand from this provision which provides for an 
observer. I could say that this would not yield any result 
and w ou ld , p e rhaps , g ive rise to m ore and m ore 
c o m p lic a t io n s  and, m aybe , th e re  w ou ld  be m ore 
difficulties in getting the results of the elections

Sir Section 33 provides for proposers to contesting 
cand idates, The provis ion of one proposers for one 
candidate for the recognised political Parties has been 
continues This section stipulates that the candidates 
who want to  ̂ contest independently on at NIRDALIYA 
what we call it. would require ten proposers, I fail to 
understand as to why there should be a d ifference 
between candidates of recognised political Parties and 
independent candidates If somebody wants to contest 
an e le c tio n  in d e pe n d e n tly  why shou ld  the re  be a 
necessity for ten proposers for him9 That is ridiculous 
Sim ilar arrangem ents, as is applicable for candidates 
of recognised political Parties should be there for the 
independent candidates also. After all they have got 
the right to participate in the elections One cannot say 
n o '. O th e rw is e , you m ake a p ro v is io n  w h e re b y  

independen ts  w ou ld  not be a llow ed to con test the 
elections at a ll. .(Interruptions) For that purpose different 
provis ions should be brought in and d ifferent norms 
should be introduced If you ask for ten proposers what 
difference does it make as far as parliam entary elections 
are concerned9 They would bring ten proposers Even 
if you ask 100 proposers, they would bring 100 persons 
What is the difficulty in persuading the voters to propose 
som ebody s name? My suggestion is that this provision 
is not effective rather it is much defective

Now. there is one more provision, section 33(7 )(6) 
s t ip u la te s  th a t one  c a n d id a te  co u ld  c o n te s t tw o 
c o n s titu e n c ie s  My on ly ques tion  is. why has th is

provision been made? One candidate should contest 
from only one constituency. He/she should not contest 
from more than one constituency That is my proposal.

Just to make o n e s  position  safe, one w ants to 
contest from more than one constituency Sometimes 
he gets elected from one constituency and sometimes 
from two constituencies. Then he vacates from one 
seat, as a result of which a vacancy falls The entire 
process then has to be undergone again to fill that 
vacancy. The entire nation is put to further unnecessary 
expenditure. This should not be allowed. My suggestion 
is that a person should not be allowed to contest from 
more than one constituency.

Under Section 34, Sub-Section 1 of 1951 Act. a 
provision of deposit is there After all. it is the question 
of election to Parliament Instead of depositing Rs.500. 
if you give Rs.5000 the amount is increased to what 
material effect does it have This being a very prestigious 
election. I feel the amount should be more than Rs.5000 
For general candidate that is R s.1 0.000 minimum, so 
that one can bring some restriction.

MR. DEPUTY-SPEAKER Please try to conclude.

SHRI MADHUKAR SARPOTDAR : At least I should 
not be restrained from speaking on the provisions of 
the Bill. Sir I can understand, if you restrict me for other 
matter Anyway, if you insist. I w ill sit down Sir.

MR. DEPUTY-SPEAKER : All right.

SHRI MADHUKAR SARPOTDAR . I was saying that 
it should be made Rs 10.000 or Rs.5000 so that the the 
c a n d id a te  w ill th in k  th o u s a n d  tim e s  b e fo re  f i l in g  
nomination .

There is an amendm ent to Section 38, sub-section
2 of the 1951 Act The amendm ent is for the recognised 
Party This. I th ink is a wonderful suggestion that I have 
com e across Three d iffe re n t ca te g o rie s  are the re  
recognised Political Party, registered Political Party and 
other candidates So far as elections are concerned. I 
fa il to >mHf rt f r * nH as *° w hy shou ld  the re  be any 
difference between the three Why should we have one 
consideration for a recognised political Party and other 
consideration for a reg istered po litica l Party? In th is 
way. we are only dividing our people further. I do not 
know from where this suggestion had come We are 
differentiating between the people and creating different 
classes I fee l for all the th ree  categories on ly one 
consideration is enough

Section 127 of the 1951 Act deals with the offences 
and it says that the offences punishable under Sub- 
Section 1 shall be cognizable AH these provisions have 
been m ade Feesc in s te a d  of b r in g in g  p ie ce m e a l 
provisions in piecem ea one com prehensive Bill should 
be in tro d u c e d  b e fo re  the  H o u se , if we b rin g  a 
com prehensive Bill it w ill have more effect. I w ould
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request the M inister of apply his mind correctly and 
bring a comprehensive Bill The provision of expenditure 
will also have to be taken into account. We will have to 
find out some remedy. We should take into consideration 
the past 15 years experience. In this democracy, a lot 
of harassment has been caused to every candidate. Be 
it about the expenditure on vehicles, posters or anything 
else. The entire provision has been m is-represented 
here . T h is  c a u s in g  a tre m e n d o u s  a m o u n t of 
inconvenience to the candidates.

I have not gone through the entire discussion that 
has taken place but I have gone through the Bill. It is 
a ve ry  lim ite d  and re s tr ic t iv e  B ill and not a 
comprehensive one. I have written one letter also for 
the disapproval of this Bill only because there was no 
time for the new members, like me. to go through it. In 
two days' time it was circulated and brought before the 
House for discussion and passing. I do not know what 
was the haste9 On enquiry. I came to know that because 
of the e lec tions  in U ttar P radesh and Jam m u and 
Kashmir, this Bill was being introduced exclusively for 
these two States. The Government wants to pass this 
Bill very hurriedly. I would say that when you are making 
such amendments in the law. you should not keep in 
mind one or two States only. This should be amended 
keep ing  in v iew  the  in te re s t of the  e n tire  na tion  
concerned parties  and e lection  in genera l For the 
interest of the whole democracy. I would also say that 
you should bring all the amendments at one time only 
and not in piecemeal.

SHRI RAMAKANT D KHALAP Mr. Deputy Speaker, 
Sir. before this Bill was introduced in the House, we 
ta lk e d  to the le a d e rs  of va rio u s  p o lit ic a l p a rtie s  
re p re s e n te d  in th e  H ouse . O n ly w hen  a c e rta in  
consensus was arrived at on some provisions This Bill 
was framed depending on those points and this Bfil 
was introduced. During the debate in the House we 
found that, even after the first meeting wherein different 
issues were considered, certain Members wanted us to 
consider their v iew poin ts regarding some provisions, 
As a result, one more meeting was held today morning 
some provisions As a result one more meeting was 
held today morning to consider the new suggestions 
that came from the Members. It has now been agreed 
by all that barring one am endm ent, which I w ill be 
m ov ing  d u rin g  the  c o u rse  of c la u s e -b y -c la u s e  
consideration of the Bill, other amendments would not 
be considered at this stage.

At the outset only f had said t h a t  t h i s  is ju s t  o n e  

single step towards major electoral reforms this is a 
beg inn ing*' rrrcrfe and 'm ore" me et i ngs w ou ld  t>£ hetd 
with^ t h i  leaders of d if fe rn t  "pofftic^r parties' and that 
depending upbrV ftie  ’ c6rTsfeftsu$:1f r ^  arrive^ at a 
dohribreVieA^iV% Bitl fro ulQ 'be1 bcrol<M t %'rward for the 
q p n ^ id ^ ra tio n p ft tne  House. That prom ise rem ains )

assure this House that this is only a beginning. One 
more attempt will defin ite ly be made. We shall be taking 
into consideration the viewpoints of all political parties 
and as many Members of the House and possible and 
bringing a com prehensive Bill.

During this debate, once again, certain points have 
been brought forward. Today, hon, Member Shri Shivraj 
Patilji spoke about the need to reforms the law in such 
a way that those candidates who do not get a minimum 
of 50 per cent of votes are not declared as elected This 
is a good suggestion, but we have been going through 
this particular system for the last so many years. As he 
rightly said, different countries have different provisions 
There is a system called the majoritarian system where 
one must get a minimum of 50 per cent of votes, and 
if one does not get it, a second round of voting is 
resorted to We have seen President Yeltsin’s election 
only a few days back Then there is what is called the 
list system where politica l parties give a list of their 
members and depending upon the percentage of votes 
which they get. certain number of their members stand 
elected We have to see whether we can adopt any one 
of these two systems or whether we have to mix our 
own system with these system s It is a major decision 
on which we all have to deliberate very seriously before 
coming to a conclusion

About defection also certain members spoke There 
is a p ro v is io n  in the  C o n s titu tio n  on d e fe c tio n  

(Interruptions).

SHRI V.M SUDHEERAN (Alleppey) Mr Deputy- 
Speaker Sir, the hon M inister has promised that he will 
be bringing a com prehensive Bill and that is a good 
thing. I would request him that before a comprehensive 
Bill and that is a good thing. I would request him that 
before a co m prehens ive  B ill is b rough t before the 
House, the draft Bill should be prepared in consultation 
with all the political parties and it should be circulated 
among all sections of the society, the experts Press 
and the public

SHRI RAMAKANT D KHALAP Mr Deputy-Speaker 
Sir. I thank the hon Mem ber for his suggestion What 
he is suggesting is already resorted to by us We have 
tabulated the suggestions of different Committees - the 
Goswami Committee, the Standing Committee as well 
as the E lection C om m ission - and all of them have 
been published in the form  a booklet which w ill be 
supplied to «the Members

Sir. ab jQ i^de lection,a lso, a p roposal wa*$ put forward, 
As..jan; hc/n.-. M.embpf- :rightly j»a id  . §p|it ..has-^Qt be$n 
defined and ,.4$ â. r t
take a p  Ipc qs. f* as tspqfcw  ppwer
and wwacte powefc taken the first step towards
that d irecfjqn ..Sm e,-f> jr^ jna  is an J tl^p rtdn t issu fj 
whicd?, we Jiaye to ,4eJib^fat8 ,and;taKe. ^
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reservation tor women - these were the points raised 
during the debate and that is why I am touching them
- we have prom ised that a Bill Would be coming before 
this House at an opportune time.

As to w hether voting should be made mandatory, 
once again it is a very important issue and we cannot 
reply to it offhand. About the 14 days time limit and the 
provision regarding ten proposers, which hon, Member 
Shri Sarpotdar referred to. I may inform the House that 
this is also a step taken to see that we do not encourage 
non-serious candidates from contesting elections,

You are aware that hundreds of candidates have 
been contesting the elections In Tamil Nadu there was 
a case where 1 033 contested the elections How do 
you curb this m enace9 In fact it has become a meance 
The w ho le  e le c to ra l system  has been a ffected  on 
account of this So, certain steps have been taken One 
is that independent candidates bring in at least ten 
p roposa ls . Let them  pay at least R s.5,000 for the 
purpose of filing the security depsits. These are the 
p ro v is io n s  w h ich  have been made in th is  case to 
discourge the non-serious candidates from entering the 
election fray The qualification of a candidate in a country 
like ours (Interruptions)

SHRI SATYA PAL JAIN (Chandigarh) , Now one 
voter can propose as many candidates as he may like. 
In other case like municipal or panchayat and other 
cases, you cannot propose names of more than the 
seats to be filled in But under the existing law these
10 persons clause will not make much difference These 
ten voters would stand in D C s office, any candidate 
may come there, they will propose the names of as 
many candidates as they may like. So. I will suggest 
. (Interruptions)

SHRI RAMAKANT D. KHALAP I have taken note 
of you suggestions also

SHRI SATYA PAL JAIN You should have meant 
th a t.. (Interruptions)

SHRI RAMAKANT D KHALAP This is not the end 
of the whole thing \

SHRI SATYA PAL JAIN That is all right

SHRI RAMAKANT D KHALAP We are going ahead 
with a more com prehensive piece of legislation where 
we will take into consideration your viewpoints also

Som e hon M em bers  have  s u g g e s te d  a b o u t 
qualifications to be prescribed for the members I was 
saying that in a country like ours - as the hon Member 
Shri Sarpotdar ^ a ^ jK jf jt ly  ,th^ta^lhteracy rate is so 
low and peop le  can occupy any" place w ithout any 
educationa l qua lifica tion, W illJ h is  be $ proper, .s tep9 
A ^yj-*9vv, r1?0 "  = tp ;d«?cide . !

? ito^bout delim itation also, another hon. Member. Shri 
S h iv i^ j y , . P » til, .spoke tp flay  Kt£)0rp.,

30,000 voters. Certain seats have 20.000 or 30,000 
voters; some other seat has about 25 lakh or 28 lakh 
voters. We are also aware of th is . A constitu tiona l 
amendm ent has already been moved, a Bill has been 
made for the purpose of empowering the delim itation of 
constitutencies. Delim itation was frozen till the advent 
of the 2 1 st Century, Therefore, for the last so many 
years delim itation has not taken place. It was. in fact, 
the duty of the Government, as per the provision, that 
a fte r every  co n se n su s , we sh o u ld  have gone fo r 
delim itation. We have not done this for two censuses, 
namely 1981 census and 1991 census So under this 
new Bill a Constitution (Am endm ent) Bill, w hich has 
already been introduced in this House, this step has 
proposed to be taken.

SHRI P. U PEN DR A (V ijayaw ada) : W hat abou t 
ro ta tion9

SHRI RAMAKANT D KHALAP When we pass the 
Delim itation Act after am ending the C onstitu tion, the 
suggestion regarding rotation will a lso be taken into 
c o n s id e ra tio n  But th a t w ill o n ce  a g a in  re q u ire  
consensus among the hon. Members of this House.

Justice Lodha also spoke about crim ina ls to be 
prevented from entering the election fray Everybody 
feels so. But to what extent or what exactly should be 
the nature of the provision to be brought in? Conviction 
may be in one lower court and appeal may be pending 
What can we do9 The legal process takes sc many 
years. The trial process that we have goes through or 
takes any number of years These are all issues about 
which we have to th ink again: we have to meet again, 
we have to prepare a com prehensive Bill, A number of 
C o m m itte e s  in the  pas t have m ade a num ber of 
suggestions In fact, our archives are brim m ing with 
sugges tions  and reports  and all these  have to be 
properly gone into Let us all cooperate  to fram e a 
com prehensive Electoral Reforms Bill which will really 
help in ushering in real dem ocracy in our country

Therefore. I request the hon Members who have 
moved various amendments to this Bill to w ithdraw these 
amendments and to (Interruptions)

[Translation]

PROF RASA SINGH RAWAT (A jm er) W hen a 
com prehens ive  B ill w ill be b ro ugh t fo rw ard  by the  
Government hereafter9 This Bill has been brought after 
several years Now you tell when a com prehensive Bill 
containing all these provisions w iir be brought p lease 
forward in the HouSe7

[£ngm] .i r > ; 0 , n t  . . . . . . . .  . .  .

, r,:nSMRI RAMAKANT D KHALAP We have a lot of 
tim e.4 utin^ ,jha jn tervan iug  ̂ penofi that we. have from

M meel or!e Qf' ̂ e
days during this period Regarding the Rs 5 000 or
C ' . 1 r s
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Rs. 10,000 I have said already that I am bringing in an 
amendment for that purpose. That should satisfy your 
query  For the comprehensive Bill. I am saying that we 
have to meet once again.

After 2nd August and before 27th August, we will 
have one more meet.

[Translation]

PROF RASA SINGH RAWAT : Mr. Deputy Speaker. 
Sy. it will be better of the M inister comes forward with 
a co m p re h en s ive  B ill in the  H ouse co n ta in in g  an 
amendment regarding contest of a person on one seat
...(Interruptions)

SHRI RAMAKANT D. KHALAP : Sir. I am saying that
it is not so.. (Interruptions)

SHRI SANTiDSH KUMAR GANGWAR (Bareilly) : Mr. 
Deputy Speaker. Sir. I want to say that there was an 
agreement on the issue of contest of a person at one 
seat But in your proposal there is a provision for contest 
of a person at two seats simultaneously. This sort of 
mistake needs to be rectified. You have written in it that 
for election as M.L.C or for Rajya Sabha. one person 
canfile  papers for two seats. G enera lly it does not 
happen. Papers are filed for one only. As such, atleast 
this defect should be done away with I think that you 
did not pay attention to it.

SHRI RAMAKANT D KHALAP I shall tell you about
it

[English]

Sir. the provision is this In fact I will read Article 
154 It states

Term of Office of Members of the Council of 
S ta tes -S ub jec t to t-he p rov is ions  of Sub- 
Section 2 and 2A. the term of office of the 
Member of the Council of States other than 
a Member chosen to fill a casual vacancy 
shall be six years.

Sub-Article 2-Upon the first constitu tion of 
the Council of States President shall, after 
consulta tion with the E lection Com m ission 
make, by order, such provision as he thinks 
fit for curtailing the term of office of some of 
the Members then chosen in order that, as 
nearly as may be one-third of the Members 
holding seats of each class shall retire in 
every second year thereafter.

Article 2A-ln order that as nearly as may be 
one-third of the Members may retire on the 
se co n d  day o f A p r il. 1958 and on the  
expiration of every second year thereafter. 
President shall as soon as may be after the 
com m encem ent of C onstitu tion  (S even th )

Amendment Act. 1956. After consultation with 
the E lection C om m ission make, by order, 
such provisions as he thinks fit in regard to 
the terms of office of the Members elected 
under Sub-Section 2 of Section 147".

The result of this provision has been that we have 
three categories of the Members of the Council. Three 
different Notifications are issued for these three different 
categories. On account of different situations arising in 
different parts of the country at various tim es-for example 
non-existence of the Assemblies. Councils etc. -these 
elections have sometimes overlapped. There have been 
cases, as I am in form ed, where e lec tions  of three 
d iffe ren t ca tego ries  were held. The same date was 
notified by the Election Commission but three different 
no tifica tions were issued thereby perm itting a single 
Member to contest in these three different categories. 
This is the situation that has been prevailing so far as 
Council of States is concerned.

As regards the Legislative Council, there is also 
Artic le 156 which has also s im ilar provision. So this 
aspect of p rov id ing  in tw o p laces a C ounc il is on 
account of this Constitutional provision.

I have not answered the question relating to Jammu 
and Kashm ir. The e lections to Jammu and Kashm ir 
Assembly will be held very soon We are taking separate 
steps by Presidential Order, to extend sim ilar provisions 
in regard to Jammu and Kashmir also

[T ransla tion]

SHRI SANTOSH KUMAR GANGWAR (B are illy) : 
W hat the hon. M inister has told is not the practice. Its 
procedure is quite different. It is a different matter if you 
make an amendment in it later on . (Interruptions)

PROF OM PAL SINGH NIDAR (Jalesar) : Mr. Deputy 
Speaker. Sir, I request that this should be removed from 
it... (Interruptions)

SHRI SATYA PAL JAIN Mr. Deputy Speaker Sir. I 
request tha t if a person con tests  an e lection  for a 
M unicipal Committee and alongw ith that he wants to 
contest election from the post-graduates constituency, 
in th a t case  it is p o s s ib le , bu t a cco rd in g  to the  
am endm ent of Rajya Sabha that came recently, it is not 
possible Although there are three different terms, but 
they start at one point of time Term of all the three starts 
concurrently. As such, if the proposal of Shri Gangwar 
is accepted, that will be alright Otherw ise it w ill became 
a m atter of laughing, because if a person w ants to 
contest from two seats he cannot contest It is not 
possible. Therefore, it should be re-examined. It is not 
possib le now.

PROF. OM PAL SINGH NIDAR Mr. Deputy Speaker. 
Sir. why is it not removed from the Bill? Why a show is 
being m ade?
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SHRI RAM AKANT D KHALAP : When a person 
cannot contest election from two seats, where is then 
the question of contesting an election from two seats?

SHRI SATYA PAL JAIN : Then this clause becomes 
a mockery ...(Interruptions)

21.00 hrs.

[English]

SHRI MADHUAKAR SARPOTDAR (Mumbai North 
West) : Then why should we keep this provision9

[Translation]

SH R I S AN TO S H  KU M AR  G AN G W AR  : My 
submission is that if it appeals to you. you may amend 
it ...(Interruptions)

[English]

SHRI RAM AKANT D. KHALAP : I have already 
assured the hon Members that this provision had to be 
made on account ot (ij that there was fairly a good 
consensus among the Members and to (ii) that this is 
a particular situation .(Interruptions)

[Translation]

SHRI JAI PRAKASH (Hissar) : Mr. Deputy Speaker 
Sir. elections to Lok Sabha and Vidhan Sabha are held 
together. Our villagers still suffer from ignorance They 
do not understand which ballo t paper is fair M P or 
which one is for M L A. They have to be told that the 
smaller ballot paper is for M P....(Interruptions). There 
both ballot papers are given together. Please bring a 
reform in this procedure to ensure that ballot papers for 
M,P and M l  A. are se p a ra te ly ... (Interruptions) In 
Haryana, both the ballot papers for M.P and M L A are 
given together (Interruptions)

MR. DEPUTY SPEAKER Both the ballot papers 
are separate

SHRI JAI PRAKASH During the recent elections 
both the ballot papers were given together

MR DEPUTY SPEAKER : One can understand 
giving of both together

SHRI JAI PRAKASH Mr Deputy Speaker. Sir, these 
should be given separately ..(Interruptions)

[English]

SHRI R A M A K A N T D K H A LA P  . S ir I w ou ld  
therefore, conclude by requesting the hon. Members 
that we take this Bill into consideration, pass it today, 
proceed further and wait for the day when we request 
you to come together for another meeting.

SHRI ISWAR PRASANNA HAZARIKA (Tezpur) Sir 
some of the amendments that have been moved are of 
a nature that could have been incorporated in the Act

For example, I moved an amendment saying that the 
new provisions introduced in the amended Bill relating 
to booth capturing should also be extended to capturing 
of counting halls. Even a logical extension of a provision 
of this nature has not been incorporated and only one 
amendment has been put forward.

SHRI RAM AKANT D. KHALAP I have prom ised 
the hon. Mem ber that we will consider it in the next Bill.

SHRI ISWAR PRASANNA HAZARIKA : My point is. 
if the lim ited objective of the Bill is to weed out non- 
serious candidates, let there be one more election in 
U P. and J&K under the existing laws. As we have had 
the elections under these laws in the entire country, 
heavens are not going to fall if we have one more such 
election. Some of these provis ions introduced in the 
am endm ent may becom e irrevers ib le . For exam ple, 
reducing the cam paign period to fourteen days is a 
very serious matter in places like North-East where in 
most parties the nom inations are announced at the 
eleventh hour or the last day of filing of nom ination 
Then you hardly get fourteen days and you hav* to 
';over nine to ten constituencies w ith extensive and 
inaccessible difficult terrains.

MR. DEPUTY SPEAKER Hon. M inister has taken 
note of your suggestion

SHRI ISWAR PRASANNA HAZARIKA : Sir. some of 
these suggestions do not appconle have been taken 
into account. Once, this goes through, it may become 
irreversible later on So in a comprehensive legislation, 
when that is going to be introduced, these things may 
remain as they are. So my suggestion is that heavens 
are not going to fall if the legislation which is being 
introduced, in extreme haste, should not be passed in 
this manner Let these two elections be held based on 
the exis ting  p rov is ions and then let us th ink about 
introducing a com prehensive Bill on a time bound basis 
maybe in a period of one or two or three months W hat 
are you going to lose9 Heavens are not going to fall if 
we hold the e lections in U P and J&K based on the 
existing legal provisions

SHRI I D. SWAMI (Karnal) : What is the difficulty in 
deleting not more than two 9 By looking at the stars we 
take a decision that at two places one can contest W hy 
should it not be more than one 9 If there can be not 
more than two . there can be not more than three and 
there can be not more than fo u r . then why not only not 
m ore than  one 9 The ba s is  log ic  is th a t a p la ce  
whereform a person is to w ithdraw or a person has to 
give up his co n s tituency  that constituency  rem ains 
unrepresented for m onths and months toge the r and 
som etim es for more than a year. The am endm ent i$ 
very simple Let us say not more than one instead of 
not more than two As per the provis ion a person 

cannot stand in not more than two constituencies I say
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you make it only one Instead of two. Otherwise, what is 
the logic for having two and why not three or four. By 
looking at the stars, you will be taken the decision. The 
decision should be based on some logic. The logic is 
that there should not be any candidate who can contest 
in not more than one constituency. It you make it two, 
then why not three or four? The amendment does not 
require much change. You have only to substitute the 
woruld two' by the word one ’. Kindly do that much at 
least.

[Translation]

SHRI ATAL BIH AR I VAJPAYEE (Lucknow ) Mr. 
Deputy Speaker. Sir. I thought that there was unanimity 
about contesting from one seat. I myself contested from 
two seats. Some other hon. Members also contested 
from two seats After winning from one seat, resignation 
had to be tendered from the people of that seat which 
was surrendered, felt very sad and they said that if one 
had not to stay there, why did he go there for contesting 
the seat. I told that it was not so. I was contesting from 
tw o seats in the in te re s t of un ity  and in te g rity  of 
the country. I th ink tha t Biju Babu w ill agree to it. 
C on tes t from  tw o sea ts  shou ld  not be n e cessa ry  
...(Interruptions)

SHRI BIJU PATNA IK (Cuttack) : When the husband 
and wife are agreeable, what can the priest do? Both 
of us agree. One should contest on one seat Even now 
I agree to it. I am lamenting over resigning from one 
seat

[English]

SHRI MADHUKAR SARPOTDAR (Mumbai North- 
W est) : It should be not more than one...(Interruptions)

SHRI BIJU PATNAIK ; I agree that it shou-ld be not 
more than one This should be amended immediately
...(Interruptions)

SHRI I D SWAMI : Now we are left to the discretion 
of the Election Commission. Sometimes, it says: One 
counting only booth-wise'. In another election it again 
changes and says: First single count; first initial count 
by mixing and then total c o u n t. Why are you leaving 
th e s e  th in g s  at th e  d is c re tio n  o f the  E le c tio n  
C o m m iss io n 9 W hy can we not p rov ide  th is  here?
..(Interruptions)

[Translation]

MR. DEPUTY SPEAKER : When the-com prehensive 
Bill comes it may be included therein.

[English]

SHRI tD  SWAM1 ; This is not given n eft her in the 
Act nor in fh#  Rules \ have-read ft.. (Interruptions)

M fT  DEPUTY-SPEAKER * The question is

’ r *T htf f r fh  *  ' U rth e  r* ‘S o -a rrra n d ; f h *

Representation of People Act, 1950, and the
Representation of the People Act, 1951 be
taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : The House will now take 
up clause-by-clause consideration of the Bill.

MR. DEPUTY SPEAKER : Shri George Fernandes, 
do you want to move your am endm ent9

[Translation]

SHRI GEORGE FERNANDES (Nalanda) I insisitad 
on the point of one member Right from the morning it
is b e in g  s ta te d  th a t it w ill be b ro u g h t in the
com prehensive Bill. Should we take that it will be brought 
in the next Bill?

[English]

SHRI RAMAKANT D. KHALAP ; It will be considered 
...(Interruptions)

[Translation]

SHRI GEORGE FERNANDES Not consider etc. 
...(Interruptions)

[English]

THE M IN ISTER  OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA): 
The Government has agreed to put forward this issue 
in the second round of the discussion of the all-party 
m eeting . The G overnm ent has no ob jection  to th is 
...(Interruptions)

[Translation]

SHRI GEORGE FERNANDES : It will not be said 
that the Bill has been passed how can it be considered 
again YInterruptions) This word will not come in it,

[English]

MR. DEPUTY SPEAKER : The M inister says that 
the Government w ill have no objection to this

(Interruptions)

SHRI MADHUKAR SARPOTDAR W hat are the 
d ifficu lties? ... rrup tions)

SHRI SRIKANTA JENA : We have no objection to 
this. We have assured in the mroning meeting that we 
would put forward this issue in the second round of the 
d iscussion  w ith all the po litica l parties because this 
was the mandate of all the political parties But right 
now. we cannot take it up ...(Interruptions)

[Translation]

MR*. DfcPUTY SPEAKER This is an amendment 
moved by, Mr* George. As such none else shall speak 
on it Mr. feeorge. are you moving it ?
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SHRI GEORGE FERNANDES : Mr. Deputy Speaker, 
Sir, when it is an assurance from their side that it will 
be accepted ...(Interruptions)

The question is :

“That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

[Translation]

SHRI GEORGE FERNANDES : Now, there is only 
one amendm ent, which has been accepted by them. 
Except it, there w ill be verifica tion  about any other 
amendm ent later on. He has accepted about 10,000. 
Leaving it, there will be no discussion at present about 
any other amendment.

[English]

MR. DEPUTY SPEAKER : I take it that you are not 
moving the amendment.

The question is :

“That clause 3 stand part of the Bill 

The motion was adopted 

Clause 3 was added to the Bill.

SHRI PRADIP BHATTACHARYA (Serumpore) : Sir,
I beg to move

Page 2,-

after line 36, insert -

(4) Observers shall have the power to re
allocate the polling personnel for conducting 
the election

(5) Bogus voters shall be e lim inated from 
the voters list after proper investigation ’ (41)

I thought that these observers could be given much 
more power I have seen that in the Bill only a limited 
power is given to the observers But the comprhensive 
idea should have been like this Starting from the very 
beginning of the election process the observers should 
have been given the power So I have brought this 
am endm ent and since the M in ister has said that a 
com prehensive Bill will come and at that time it will be 
properly considered I withdraw this amendment

MR DEPUTY SPEAKER You are withdrawing it Is 
it the pleasure of the House that the amendment moved 
by Shri Pradip Bhattacharaya be w ithdrawn9

The am endm ent was by leave, withdrawn

SHRI ISWAR PRASANNA HAZARIKA Sir I beg to 
move

Page 2 after line 31 -

insert Provided that the Observer shall also 
have the power to direct the returning officer

fo r  the  c o n s titu e n c y  or fo r  any  o f th e  
c o n s titu e n c ie s  fo r  w h ich  he has  b e e n  
nominated, to stop the counting of votes and 
order recounting from the very beginning at 
any time before the declaration of results if 
in the opinion of the Observer capturing  or 
coercive action in favour of a candidate has 
taken place in one or more counting halls." 
(55)

My am endm ent is re la tes to em pow ering of the 
observer to take sim ilar action as he would take in the 
case of booth capturing and in the case of capturing of 
counting hall also when counting takes place. On the 
understanding that a provision of this kind would be 
incorporated in the com prehensive legislation, which is 
to be brought forward in the House in due course. I am 
agreeable to w ithdraw my amendm ent

MR DEPUTY-SPEAKER : Is it the pleasure of the 
H ouse that* the  a m endm en t m oved by S hri Isw a r 
Prasanna Hazarika be w ithdraw n9

The amendment was, by leave, withdrawn

DR. SATYANARAYAN JATIA (Ujjain) : Sir. I beg to 
move :

Page 2. line 19

after "officer of*G overnm ent' insert-

whose posting and place of appointment is 
at a place other than the place where he is 
posted as an obse rve r’ (65)

[Translation]

We want to speak in regard to the provision for 
punishm ent. But, if there is no fear, it will encourage the 
w rong system  and trad ition  going on to continue in 
future also. So the punishm ent should be two years in 
place of six months I have such a feeling (Interruptions)

SHRI RAMAKANT D. KHALAP I have already given 
a com prehensive assurance

SHRI SATYA NARAYAN JATIA ; When we intend to 
have e lectoral reforms there should be strong provisions 
The hon Minister has stated that he gives an assurance 
to do it I therefore, w ithdraw it

(Enghs h]

MR DEPUTY SPEAKER Is it the pleasure of the 
House that the amendm ent moved by Dr Satyanarayan 
Jatia be w ithdraw n9

The am endm ent was by leave w ithdrawn

MR DEPUTY-SPEAKER The question is 

Tha t clause 4 stand part ot the Bill'

The motion was adopted 

Clause 4 was added to the Bill
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SHRI P. UPENDRA : Sir. I beg to move :

Page 3. -

for Clause 5, substitute—

5. In section 30 of the 1951-Act. in clause
(d). after the words twentieth day", the words", 
in the case of Lok S abha e le c tio n  and 
fou rteen th  day in the case of A ssem b ly  
election' shall be inserted.' (42)

Sir. I move this am endm ent because I feel that 
fourteen days for a Parliamentary constituency is quite 
indequate. We are looking from the cost factor: the less 
number of days, the less expenditure. But many practical 
d ifficulties will come As far as the sitting Members are 
concerned, it may be all right. But if a new Member has 
to co n tes t, by the tim e the  P a rties  announce  the 
nom inations and he goes and files the nom ination, 
anyby the time he sets up his machinery, seven or eight 
days will be lost.

The second d ifficulty will arise from the point of 
view of printing of ballot papers because the stipulation 
is th a t the  b a llo t papers  have to be p rin ted  in a 
Government Press. They have to be numbered, checked 
and bundled. They have to be despatched to the remote 
corners of the Parlimentary constituency, which are very 
wide everywhere a#id mistakes might be comm itted. 
Therefore I feel, it is not possible for the administrative 
machinery also to complete all these formalities within 
fourteen days because the polling staff will go at least 
two or three days earlier That means virtually on the 
twelfth day the ballot papers have to be despatched Is 
it poss ib le9 Is the hon. M inister concerned with this 
aspect? He should discuss this matter with the Election 
Commission and other officials I do not know as to 
what happened in the All-Party meeting I personally 
feel that it is im possible to com plete a cam paign in 
fo u r te e n  days  and to c o m p le te  a d m in is tra t iv e  
arrangements in fourteen days.

My amendment is that this period of fourteen days 
sh o u ld  app ly  to the  A sse m b ly  e le c tio n s  and fo r 
Parliamentary elections, this should be made twenty- 
one days.

SHRI RAM AKANT D KHALAP Fourteen days 
period is the minimum period prescribed The Election 
Commission may give an additional time

SHRI P UPENDRA Where is it w ritten9

SHRI RAMAKANT D, KHALAP It is there. This is 
the minimum period. If you read the main Section, you 
will find it

SHRI P. UPENDRA How will you decide about the 
number of days later on9

SHR I R A M AK A N T D, K H ALAP T here  was a 
com plaint here that in certain cases some M e m b e r 
got even tw e n ty -e ig h t days and more because  of 
staggering of the e lections But this is the .minimum

prescribed period and there is a consensus on this
issue.

SHRI P UPENDRA : Is it minimum?

SHRI RAM AKANT D. KHALAP : Yes. There is a 
consensus on this issue that in order to reduce the
election expenditure...

SHRI P UPENDRA : It is all right. I have already 
explained about other difficulties also.

SHRI RAM AKANT D. KHALAP : Your Party has 
vehem ently suppcfrted it ...(Interruptions)

SHRI P. UPEDNRA : W here is it written minimum?
...(Interruptions)

SHRI RAM AKANT D. KHALAP : K indly w ithdraw  
your amendm ent

SHRI P. UPENDRA : Can you read out that particular 
sentence where it is written, m inim um ’9 I do not have 
the copy of the Bill with me.

SHRI RAMAKANT D, KHALAP : If you read Section
30 :

As soon as the notification calling upon a 
constituency to elect a member or members 
is issued, the Election Commission shall, by 
notification in the Official Gazette, appoint-

(d) the date or dates on which a poll shall, 
if necessary, be taken which or the first of 
which shall be a date not earlier than the 
tw e n tie th  day... w h ich  is now becom ing  
fourteenth day. which shall be a date, let us 
read the amended section now which shall 
be a date not earlier than the fourteenth day 
a fte r the last da te  fo r the w ith d ra w a l of 
candidatures.

So the minimum period prescribed is fourteen days, 
and it shall not be earlier than the fourteenth day.

SHRI P UPENDRA : So. in view of the clarifications 
given by the hon Minister. I w ithdraw my amendment.

MR DEPUTY-SPEAKER : Is it the pleasure of the 
House that the am endm ent moved by Shri PUpendra 
be w ithdraw n9

The amendment was, by leave, withdrawn

MR. DEPUTY-SPEAKER The question is :

T ha t clause 5 stand part of the Bill."

The motion was adopted 

Clause 5 was added to the Bill.

MR. D EP U TY -S P EA K E R  S hri F e rnandes has 
already said he would not move his amendments.

The question is

That Clause 6 stand part of the B ill’

Th^ motion was adopted 

Clause 6 was added to the Bill



249 Representation of the people SRAVANA 8, 1918 (Saka) (Second Amendment) Bill 250*

MR. DEPUTY-SPEAKER : The M inister may move 
his amendm ent.

Amendment made :

Page 4,-

for line 16 to 19, - substitute -

“(1 ) A candidate shall not be deemed to be 
du ly  n o m in a te d  fo r e le c tio n  from  a 
constituency unless he deposits or causes to 
be deposited

(a) In the  ca se  o f an e le c tio n  from  a 
P arliam enta ry  constituency, a sum of ten 
thousand rupees or where the candidate is 
a m e m b e r of a S ch e d u le d  C as te  or 
Scheduled Tribe, a sum of five  thousand 
rupees; and

(b) In the  case  of an e le c tio n  from  an 
Assembly or Council constituency a sum of 
five thousand rupees or where the candidate 
is a m em ber o f a S ch e d u le d  C aste  or 
Scheduled Tribe, a sum of two thousand five 
hundred rupees:'’ (82)

(Shri Ramakant D. Khalap)

[Translation]

DR. LAXMINARAYAN PANDEY (M andsaur) . Mr. 
Deputy Speaker. Sir, the amendment moved by me is 
sim ilar to the proposal made by the Hon. Minister. I 
have also proposed Rs. 5000/- (five thousand rupees) 
in place of Rs 10,000/- (ten thousand rupees) and for 
scheduled caste and scheduled tribe candidates Rs 
2500/- (two thousand and five hundred rupees) in place 
of Rs. 5000/- (five  thousand  rupees) I the re fo re , 
withdraw my amedment, which is analogous to that of 
the Minister.

[English]
MR. DEPUTY SPEAKER The question is

“That clause 7, as amended, stand part of 
the Bill

The motion was adopted

Clause 7, as amended, was added to the Bill
MR. DEPUTY-SPEAKER : Shri George Fernandes 

has already said, he would not move his amendment.

The question is:

T ha t clause 8 stand part of the B ill’

The motion was adopted

Clause 8 was added to the Bill
MR DEPUTY-SPEAKER Shri G M Banatwalla - 

not present

SHRI N.K. PREMACHANDRAN (Quilon) Sir I beg 
to move :

Page 5. line 3.-

after recognised politica l party

insert registered political party (39)

Sir. my am endm ent is w ith regard to reg istered 
political parties. This is a Bill which is totally adverse to * 
the  in te re s ts  o f the  re g is te re d  p a rtie s . S ince  the  
G o v e rn m e n t has g ive n  an a s s u ra n c e  th a t a 
com prehensive Bill regarding all these matters will be 
put forth. I am w ithdraw ing my am endm ent with the 
perm ission of the House.

MR. DEPUTY-SPEAKER : Has the hon. Mem ber 
leave of the House to w ithdraw  his amendment?

SEVERAL HON. MEMBERS ; Yes

The amendment was, by leave, withdrawn

MR. DEPUTY-SPEAKER : Shri Tarit Bafan Topdar - 
not present.

Shri Hannan Mollah - not present.

SHRI BASU DEB ACHARIA (Bankura) : Sir since 
the Government has assured that the Government will 
be m ov ing  a c o m p re h e n s iv e  a m e n d m e n t a fte r 
consultation with all the political parties, in view of that 
a s s u ra n c e  of th e  M in is te r, I am not m ov ing  my 
am endm ent.

Amendment made

Page 5. line 33.-

for and section 38." substitute section 33 
and 38.' (83)

(Shri Ramakant D. Khalap)

MR DEPUTY-SPEAKER : The question is

That C lause 9. as amended, stand part of 
the Bill

The motion was adopted

Clause 9, as amended, was added to the Bill
MR DEPUTY-SPEAKER . Shri Rajiv Pratap Rudy - 

Absent

The question is :

That C lause 10 stand part of the B ill’

The motion was adopted

Clause 10 was added to the Bill

MR DEPUTY-SPEAKER The question is -

That C lauses 11 to 17 stands part of the Bill

The motion was adopted

Clauses 11 to 17 were added to the Bill

Amendment made

Page 1 line 5. -

Omit Second". (80)

(Shri Ramakant D Khalap)

MR DEPUTY-SPEAKER The question is

Tha t C lause 1 as amended stand part of 
the Bill

The motion was adopted

Clause 1. as amended, was added to the Bill
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MR. DEPUTY SPEAKER : The question is :

"That the Enacting Form ula and long title 
stand part ot the Bill"

The motion was adopted.

The Enacting Formuia and the long title were added 
to the Bill.

SHR I R AM AKA N T D. KH ALAP : Sir. I beg to 
move :

"That the Bill, as amended, be passed .

MR. DEPUTY-SPEAKER : The question is :

"That the Bill, as amended, be passed” .

The motion was adopted.

MR. DEPUTY SPEAKER : Now the House stands 
adjourned to meet again on July 31. 1996 at 1 1 .00 A.M.

21.30 hrs.
The Lok Sabha then adjourned till Eleven of the 
Clock on Wednesday July 31, 1996/Sravana 9, 

1918 (Saka)


